~ 0.A.No. 33/1998.

. "IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
o JODHPUR BENCH JODHPUR _

“Date of order. : 19.08.1998.
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’BhIkha Ram S/o. .Shri Ram Klshan, aged about 34 years, R/o C/o

Sh Jagmal Ram BlshnOI, Dau Ji Ki . Pole Ke Pass, Vill. Suthla,
‘Chopasni Road, Jodhpur, last employed as ~Casual Labour in* the

- office of Senior Audit OffIce - Tra;flc f Audlt, Northern

Railway;qodhpur. ,
T e L . . " «v-.. Applicant.
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1. . Union - of India ‘through - General Manager,Northern

Railway,Baroda HouSe, New’Delhi.

-2, : The Pr1nc1pal DIrector of AudIt Northern RaIlway,Baroda
- i House, New Delhl. -
”3, . _The Senlor Audit Offlcer, Traffic AudIt, Northern RaIlway,

"Jodhpur” Division, Jodhpur . R LR

\ -
. I\\'~

4. " The D1v1s10nal Personnel Offlcer, Northern Rallway,Jodhpur
Division,.Jodhpur. = -

‘ ) -;.;.. Respondents.
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Mr.-J.K.Kaushik, Counsellfor'the applicant. TR

X
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" CORAM :

HONOURABLE MR. A. K. MISRA, JUDICIAL MEMBER

HONOURABLE MR. GOPAL SINGH ADMINISTRATIVE MEMBER
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The appllcant has fIled thls O. A w1th the prayer that the |

'respondents may be dIrected to cons1der the candldature of

appllcant for absorptlon/appOIntment agalnst the vacant group D

" post 1n “the offlce of the 3rd respondent as per rules and allow

1

"all consequentlal beneflts. The appllcant had also pmayed for'

'Interlm relIef seeklng direction to _the respondents to allow the-
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applicant to appear prov151onally in the screening/selection test

— ~

' being conducted or the group D post in the office of respondent

No.3. -
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2. °  After hearing the learned -counsel for the applicant; Dasti -

notices were directed to be'issued on 632.1998. On the same day,

-

considering. the . prayer of interimarelief,_the'respondents.were

directed -to consider'_the ’candidature of the applicant and

' interview him pmov1s1onalry alongw1th other candidates for the"

post of group D as per their notlce. 'It was\further directed_that

the result of the applicant be kept in sealed cover.
3., - ‘'The respondents filed -the reply in which- it has been”

.mentioned'that.the recruitment process was taken-in hand ‘as per

the preva%lent .rules and circulars on the.subject. The applicant

l .

4 was not eligible to. be conS1dered ' However,a'in view of the

) 1nter1m d1rection 1ssued by the Tribunal the applicant was allowed‘

. dismissed.

to appear prov151onally in the screening test and his result has-

* been kept_in sealed,couer. It isiaISO alleged'by the”respondents

o

.. that : the .applicant,-has no case and the OA deserves to  be
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4. . Onn2357.98:it'was'directed‘that sealed cover relating'to

applicant's screening'test be~produced'béfore.us::In pursuance of

- ~

that order, ‘the learned cdunsel for the respondents pmoduced a

A sealed cover before us. today which is sa1d to contain the result

.

of screening test of the applicant 1n reéspect of ‘the post- in

7

dispute. .
-5 ‘The Sealed-Cover was got opened by us and the result of the
applicantf-seen. VPapersi relating - to" screening test of other
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-candidates were-also seen by us.. There is no dispute in respect

oft the>.number” of 'post bedngf One for which .screehing test was
. under—taken' by~;the ,reséondehts from' amongst the . eligibie
‘cahdidates; After the screenlng test two oersons were empanelled
-who had secured 31. and 29.66 marks respectlvely. Rest of the 16 )
- candldates who had secured marks ranglng from 26.33 to 20 33 and
below were not at all empanelled. Slnce the post was one, there
"was also no- nece551ty for empanelllng more than two persons i.e.
‘doubled the__number rof vacancy. _ The applicant who had
'-1§Q*ﬂ - i 'érovisiohali§ been sdreehedfhad'seCUred 20,33 marks. ‘I wiew'of‘
| | - the‘maris obtained by the applicant it‘cannot*be said that he was
ehtitled'toibe.emoaheiled asathe otheribetter qda;ified candidates

have also\not:been empaneiled'looking to .the hqmber;of vacancy.-
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6. In v1ew of the above facts, the appllcant has. no case. The

OA deserves to be dismissed. and is hereby dlsmlssed w1th no order

as to costs.

' e T . )//RI; 8lss
(GOPAL SINGH) » L - . {(AR.MIS
Admlnlstratlve Member R ) Judicial Member
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